
IN THE CENTRAL ADMINISTRATIVE TRFUNAL 
AHMEDABAD BENCH 

:J 

O.A. No./46/93 

DATE OF DECISION •H 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM 

The Hon'ble Mr. 	; • 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



&abelal Trikamdas Patel, 

Hindu : - Inhabitant, 
Telecom Lineman, 
Formerly of Godhra,iow iit :- Limadia, 
Telephone Exchange (Tel : Lunavada) 

District : Panchmahals at the 

c/o ,J.xK.Ved, 
Hon' ble SecLetaxy, G.'.Union,GL,hly.Colony, 
P0: Sodhra-389 001. 	 ...applicant 

(.dvocete : Mr.Y.V.hah) 

versus 

1. Chief General Manager, 
Telecom Gujarat Circle, 
Ahmedabad-380 009 

Rep.esenting Unionof India, 

Ministry of Communications, 

2, Telecom District Engineer, 

Panchrnahals Having Office at Bamroli Road, 
GOdhra-389 001. 

3. ub-Divisioncil Officer, 

Telecom, Godhra sub- Division, 
c/o, auto Lxchange, Civil Lines, 
cjonra-89 uui. 	 .....respondents 

(ivocate : £4r.Akil Kureshi) 

ORAL ORDER 

o../46/93 
Date ; 27.1.93 

Per : Honble Mr.N.V.Krishnan 

Vice Chairman 

This application came up before us by 



Ei 

3-.- 

special mention. Shri Y,V.Sheh,advocate for the 

applicant. Shri Akil Kure'shi, advocate for the 

respondents. Heard 

The applicant is agjived. by the order 

dated 07.2.92, nnexure '1 of the 3rd respondent 

by which a minor penalty is imposed on him. The 

applicant has filed an appeal(nnexure /5) before 

the sacorid respondent, the Telecom District .ngineer 

Panchmahala on 31.3.92. This has been followed 

by a representation (nnexure A,/9) on 22.12.92. 

He states that the appeal nnexure /5 has still 

not been disposed of. 

t our request, Shri kil Kureshi, standing 

counsel, entered appearftnce for the respondnts 

A copy of the application has bean given to him. 

In the view we are taking in the matter, we ao not 

find it necessary to wait for a fmal reply from 

the x respondents. Therefore,we proceed to dispose 

of this applicatioa finally. 
H 

4, 	beo_e tha •t s done 	. , w notic that the 
	 H 

appiicnt had also sought , the following ieliefs 

at (ii) and (iii) o pare -7 of his application. 

(ii) Order dated 10.2.92 of respondentx-3 

transferring applicant from Godhra to 

Luneweda by way of penalty be quashed 

and set eS±QC. 



--- 

(iii) 	The applicant having been 

deprived of working on his post of 

telecom lineman from 10.2.92 till be 

joined duty at Limdia on 11.12.92 be 

treated as period on duty for all 

purposes and be ordered to be paid 

e have heard the learned counsel for the 6pP1±Caflt. 

His main prayer is against the ix minor penaity.The 

LeliefS sought  in the above ext dct are totally 

unconnected with the main relief in para -7 (i). That 

dpart,O.A.409/92 has airecay bean filed in this regard 

and it is pending. in the circumstances, this cpp1i-

Cation is admitted only in respect of the relief 

Claimed in item (I) of pdLa-7 i.e. in respect of 

the minor x penalty imposed on him. 

The learned counsl for the applicant 

seeks an interim OrdeL to the respondents 	not 

the d±ftc 	to vacate the government quarter 

until the appeal is finally decided. ve notice that 

the minor penalty has nothinto do with the transfer 

and vacation of quarter. The applicant is at liberty 

to seak such an orde,L in O.A.409/92,if so advised. 

in re1y to our query, the learned counsel 

he applicant stated that he would be satisfied 

direction is issued to the respondents to dispose 

a pending appeal within a 



• 	 --- 

ihe JaLn 	counsi fo J 	spondents 	h 

zis app1iction fin11y by diic cting the sacorid 

to corisi L thE. pea1 at nrixu.a 

	

EisjOSe i 	ot (iCOO 1IC with 1c, if not 

1icidy dOnE, within periOd of 2 months fiot the 

:€ of ieceipt o. this od€ unde 	- intirnatioa 

the ppiiccw1t and in 	tha 	eri has 

- 	bi 	isposed of , he is Qirected to 

	

o. 	ape11aLe ord 	on the Qi±CdflL. 

7. 	h: 	:1tc tj 	is Iosed of as aov 

U.C.i3hatt) 	 (N.v.Krishnan) 
\JjCE Chirnn 



CENTRAL ADND ISTRAT WE TRIBUNAL 
AI-LMEDAJ3AD BENCH 

AH1EDABAD. 
1 

ppication No. 	cJj 	
of 199 

/ Transfepjjca 0n No. 	 Old Writ Pet, No.  

cTLFIICA T E 

Certified that no further action Is required to be taken 

and the case is fit for cOnsignment to the Record Room (Decidec). 

Dated 	
I 1 

Counter-signed 

) \\ \\ 	 C 7  

Sectior Ofcer/Cou.t Of fá'er 	Sign. of the ]%aling Ass±Lstant 
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